
Sr. Name of the Judicial 1 Police Stations 8: Investigating Agencies 1 I" Link Judicial Oiiicer 2"‘ Link Judicial Officer
No. Ofiicer . [North-East District) l

OFFICE OF THE PRIN DISTRICT 8: SESSIONS JUDGE,
NORTH EAST DISTRIC1} IKARKARDOOIVIA COURTS, DELHI

. ORDER

In partial modification of this oiTice earlier order no. 4850-4860/Power/Judl.flV-E/KKD/Delhi/2025 dated 6"‘
June, 2025 and in exercise of powers under Section 10 (3) of the Criminal Procedure Code. 1973. i hereby authorize the
following Additional Sessions Judges to dispose of ball/urgent applications pertaining to the Police Station/Investigating
Agencies of the North-East District. Karlcardooma Courts. Delhi. as mentioned against their respective names w.e.f.
18"‘ October 2025 till further orders :

i. Sh. Pnwccn Singh. ASL ‘ All the bail applications pertaining to Riots ‘ Sh. PuneeiPohwI1. Sh. Bnlwindcr Singh. AS]
03INB of North-East District. Kl-(D Courts, Delhi ‘ Spl. Judge. NDPSINE (FTC)

Police Stations : Dayalpur .

2. Sh. Puneet Pahwa. Police Stations : Karuwal Nngar ‘ Sh. Bulwinder Singh. ASJ D Sh. Babru Bhnn.ASJ-0=llNE ‘
501- Jlltlgfl. NDP5-‘NE Investigating Agencies : Cybcr Police ‘ (FTC)

Station 8: CAW Cell l

3. Sh. Balwinder Singh. Police Stations : New Usmanpur. Khajuri Sh. Habru Bham. ASJ-OIIINE Ms. Twinkle Wadhwa.
ASJ (FTC) K|ii1S, Shnsiri Park & Shastri Park Metro A51-02/NE

l Station ‘ l

4. Sh. Babru Bhnn. ASJ- Police Stations : Sonia Vihar & Scelampur . Ms. 'l‘winl~:lc Wadhwa. 1 Sh. Pravcen Singh. ASJ- 1
0-1INE ‘Investigating Agencies: Special Cell & A5-7'92/NE 93!N|3 ‘

Special Tusk Force and IPRIEOW ‘ ‘

‘ 5. Ms. Twinkle Wiitlhwa. Pullt?cStiill0iIs:Bli:ijanpum& Gokalpuri Sh. Pmvecn Singli. AS.l- ‘ Sh. Pl.Ine0i,PE1tvu, W \
A33-WJNE Investigating Agencies : CB1. Crime 93/NE ‘$111. Judge. NDPSINE 4

Branch l

All t.he ball applications in which sessions court trial is pending shall be heard by the concerned court only and
applications shall be illegl directly to_’gl1e1:‘i:fiT:§c“1-1-zed _ All t.he communication in uch applications shall be done by
the court concerned. ' /' /3‘ ‘Q3 Viz} :.% ~. ¢_ »<1- - 1‘.ewe ii-"5! .__J K
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The Registrar General. Hon'blc High Court of Delhi. New Delhi.
The Principal District 8: Sessions Judge [i-lQsl. Tis l-lazari Courts. Delhi.
All the Judicial Oiilcers concerned. North-East District. Itarliardooma Courts. Delhi.
The Branch incharge. Administration Branch. Bail/Filing Section North-East District. KKD Com-ts. Delhi
The Cl1tel‘Publie Prosecutor. North-East District. liarkaidooma Courts. Delhi.
DCP. North-East District. Delhi
incharge. Lock-up. Karkardooma Courts. Del.hi.

8. The Secretary. Shahdara Bar Association. Karkardooma. Delhi.
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\,9./The Website Committee.\'l;la’Fla7ari Courts/Karkardooma. Courts. Delhi.
10. For LAYERS.
11. PS to the undersigned.

Principal i l§:j,Bz'S'5ssions Judge,
North-Ens}/D strict.
Karkardooma Courts. Delhi.
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